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(vii) Introduction of R.E.P. for Regis· 
tered Exporlers of instant tea and 
packet tea. 

(viii) Full exci e duty relil!f on export 
from gardens and otherwise w.e.f. 
23·7·1983. 

E port of ilk and ilk Products 

4093. SHRI G.Y. KRISHNAN: Will 
the Mini ter of COMMER E be pleased to 
state: 

(a) the quantity and value of silk and 
silk product e. ported during the last three 
years; 

(b) whether the uzi-f1y menace in 
Karnataka, which is hampering ilk produc-
tion, has been checked; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI P. A . 
SANGMA) : (a) Silk Export (Excluding 
Silkwaste) . 

Year 

1980-81 

1981-82 

1982-83 

Quantity 
(all figures in 
lakh sq . me-
tres) 
- ----

124.13 

141.11 
138.31 

Value 
(Rs. in cro-
re app.) 

- - --
52.38 

68.18 

78.31 

(b) and (c) The incidence of uzi-fly 
menace in Karnatalca has been checked to 
the extent of 90% . This ha been done by 
supply of nylon nets to sericulturists to pre 
vent contamination. Meanwhile, research is 
continuing to provide a biological solution . 

AboEt:on of Octroi Duty 

4094. SHRI AT AL BIHARI V AJ-
PAYEE: 
SHRI SURAJ BHAN: Will the 

Mini ter of INANCE be pJeased to state: 

(a) whether his Ministry advi ed various 
State IUnion erritories to abolish the octroi 
duty; 

(b) the precise progre s in the ca 'c of 
each State/Union TerritOlY in th's J cgard 0 
far; and 

(c) what prevents Government to abo-
lish this duty in the case of Un' on Terri. 
torie ? 

THE MINISTER. OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) The States 
and Union Territories have been advised to 
abolish octroi in phases and as a first step 
abolish it in respect of places where the 
population is less than two lakh . 

(b) A statement is laid on the Table of 
the House. 

(c) The specific financial and adminis-
trative implications are under examination. 

Statement 

Present position regarding Aoolition 
of Octroi in the first phase in th e 

StatE's and Union Territories where 
it is still being levied 

(1) .Jammu & Kashmir: Tbe State 
Government have not yet been able 
to discover proper substitut!:s for 
octroi and toll taxes which con-
tribute significantly to the State' 
re our e ~ . However, the matter 
is under t heir active consideration 
and they will communicate the 
State Government's decision 
shortly. 

(2) Manipur: The matter is being 
looked into by the State Govern-
ment and that the progress in this 
regard will be intimated to Govern-
ment of India in due course. 

(3) Ori sa: The urban bodies raise 
bulk of their resources from octroi 
and in view of continued enhance-
ment of additional DA and risin, 
cost of providing urban amenities, 
their existing resources have been 
everely strained. However, they 

are trying to locate alternative 
sources to compensate the Joss 
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to be sustained by urban 10caJ 
bodies in the event of abolition of 
octroi, Tbey are hopeful of 
finding a :;atisfaclory solution 
to this. 

(4) Punjab : The State Government 
have constituted a committee to 
consider all aspects of abolition of 
octroi. A study has also been 
conducted through the National 
Institute of Urban Affairs which 
has revealed that abolition of 
octroi in other States and its re-
placement by State subventions 
has not shown encouraging results. 
Tbere is considerable dissatisfac-
tion amongst the municipal ities 
who find that tbey have been 
deprived of tbeir major source of 
revenue. Replacement of octroi 
by a turn-over tax, surcharge on 
Sales Tax and surcharge on 
Vehicles Tax and Road Tax can-
not adequately compensate tbe loss 
of income. Moreover, orne of 
these taxes are Iready very heavy. 
Besides, the e taxes would alway 
be in arrear and would be avai-
lable to the Committees at periodi. 
cal intervals annually J bi-annually 
or quarterly) whereas octroi is a 
regular daily income. It j., wide 
spread and its impect is minimal. 
New proposals to increase other 
taxe~ would encourage evasion. 

The Committee constituted by 
the State G vernment to study 
this question ha gone into various 
aspects including the admini . tt'ative 
and financial impiJcations of ab-
sorbing nearly 5000 employees 
who w uld be rendered jobless 
in the ev~nt of abolition of octroi 
and has observed that its abolition 
would adversely affect the activities 
of local bodies in important 
spheres of development like water 
supply, sewerage disposal, etc. 
The Committee has concluded that 
octroi should not be abolished in 
haste. In view of the above, it 
has been observed that the State 
was hesitant to abolish octroi 
unless an alter~ative scheme can 

be envolved in order to maintain 
the revenue income of the local 
bodies at the equivalent level. 

(5) Uttar Prade h: O ctroi duty con-
stitutes tbe bulk of the revenue 
earnings of Municipal Boards and 
Municipal Corporations in the 
State which earn about Rs. 40 crs. 
annually through this source. The 
State Government have already 
aboJi hed octroi in Town 
Area and Notified Areas. Even 
the Study Group on Resources of 
Urban Local Bodies and Muni-
cipal Corporation hac; recommend-
ed abol ition of octroi only after 
effective arrangements of alterna-
tive ources have been introduced. 
Nearly 10,000 persons in the State 
who are engaged in tbe collection 
of octroi will be tbrown out of 
employment in case this tax is 
abolished. Considering the e pro-
blem, the State Government is 
not in a position, for the present, 
to do away with octroi. However, 
they are getting the alternatives ex-
plored and as oon as they find an 
alternative source of income for 
the local bodies, they would cer-
tainly consider its aboli tion in the 
Municipal Board and Corpo-
rations. 

(6) HaryaoB : Keepi ng in view tbe 
lean financial position of tbe 
Municipalities in the State and in 
the absence of alternative sources 
of income, they are unable to 
abolish this tax till a proper 

ub titute for loss of income is 
identified. 

(7) Gujarat: The State has accepted 
in principle abolition of od roi 
and introduction of entry tax in 
its place. It has entrusted a study 
on the rate structure and buo-
yance of the proposed entry tax 
to the National Institute of 
Public Finance and Policy, New 
Delhi. A decision will be taken 
after COD idering the report. 
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( ) abarashtra: The S tate bas 
decided to aboli h octroi but the 
decision has not been implemented 
owing to difficulty of raisin& 
alternative resources. A Committee 
of Experts to review the existing 
taxation structure-both State and 
local with a view to suggesting 
changes therein for mobilising 
additional resoures has been ap-
pointed. The report of the Com-
mittee is awaited. 

(9) Raj than: The matter 
examined. 

Union Territories : 

being 

(i) Andamao & Nicobar Island : 
The comments of UT Admn. 
has been received and it re· 
quires detailed examination. 

(ii) Pondicherry : Comments of the 
UT Government is yet to be 
received. 

(iii) Goa, Daman & Diu: UT Govt. 
j examing the proposal. 

eUio Up of Cattle rm under 
Eastern Command 

4096. SHRI NIHAL SINGH: Will the 
Minister of DEFENCE be pleased to tate: 

(a) whether his Mini try ha takeD a 
decision to set up a cattle farm under the 
EasterD Command; 

(b) if so, the place where it would be set 
up and when ; and 

(c) the reasons for wbich land could not 
be acquired so rar in Jammu and Kashmir, 
Assam and North Bengal for the purpose? 

THE MINISTER OF STA E IN THE 
MINISTRY OF FINANCE (SHRI K. P. 
SINGH DEO) : (a) (Yes, Sir. 

(b) At Mis amari in about 18 months. 

(c) The land at Mi samari (As am) i 
available and earmarked for cattle farm. Land 

in North Bengal and Jammu & Kashmir hu 
not been acquired, as no decision has beeD 
taken so far to set up cattle far s in thcss 
area. 

Export of urplu Mica Available at 
Gurdur 

4097. SHRI PASALA PENCHALAIAH : 
Will the Minister of COMMERCE be pleased 
to tate : 

(a) the quantity of yielding of mica at 
Gurdur in Nellor District of Andhra Pradesh 
during the period 1.1.1982 to 30.11.1983 and 
what is its value; 

(I:» whether th:re is a glut in the market 
of mica ; 

(0) if so, the quantity and quality of 
mica tock and its value to be di po ed of ; 
and 

(d) efforts taken by Government to 
export the surplus mica avaiJable at 
Gurdur ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COM MERCE (SHRI P. A. 
SANGMA) : (a) The informotion is beio 
collected and will be laid on the Table of 
the House. 

(b) Present information shows that 
export markets for processed mica have 
remained steady. 

(c) Mine Head stock of Crude Mica in 
Gurdur as on 1.1'1983 were 16 tonnes and 
35 tonne as on 31.10.1983. Details regarding 
quality and value of Mine-Head Stocks are 
not reported. 

(d) Gudur Mica is exported through 
Madras and Calcutta Ports. Export of Mica 
from Madras Port iD 1982-8~ amounted to 
Rs. 1.42 Crores. As against this, exports 
during April-November, 1983 bave already 
reached Rs. 1. 12 Crores. In addition, Gudur 
Mica is transported to Bihar and exported 
from Calcutta after blending with Bihar 
Mica. Details of quanties of Oudur Mica so 




